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CENTRAL ADMINISTRATIVE TRIBUNAL 
KOLKATA BENCH, KOLKATA

Date of order: 10.4.2019No. O.A. 350/00455/2019 
M.A. 350/00255/2019

Hon’ble Ms. Bidisha Banerjee, Judicial Member 
Hon’ble Dr. Nandita Chatterjee, Administrative Member
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1. Union of India through the General Manager, 
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Kolkata - 700 001:
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Per Dr. Nandita Chatteriee. Admihistrative lViernber:

The applicant has approached the Tribunal under Section 19 of the 

Administrative Tribunals Act, 1985 seeking the following relief:-

“(a) To direct the respondents to treat the date of accrual of vacancies to the posts of 
Apprentice Diesel Assistant Driver as notified vide Employment Notice No. 0.1/2001 by 
RRB Guwahati as the date of appointment/posting for the limited^.purpose for grant of 
Pension under the . Railway Service (Pension) Rules, 1993 with air consequential 
benefits.
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(b) To direct the respondents to grant the applicants benefit of judicial 
pronouncements as highlighted in Paragraph 4.6 of the instant original application and to 
bring the applicants under the purview of Railway Service (Pension) Rules, 1993 for 
grant of Pension with all consequential benefits.

(c) Liberty be granted under Rule 4(5)(a) of CAT (Procedure) Rules, 1987 to file and 
maintain the Original Application jointly.

(d) Any other order or orders as the Hon'ble Tribunal deems fit and proper.”

An "M.A. bearing No. 350/00255/2019 arising out of O.A." No. 

350/00455/2019 has been filed praying for joint prosecution of the said O.A. 

under Rule 4(5)(a) of Central Administrative Tribunal (Procedure) Rules, 1987.

2.

On being satisfied on the commonality of interest and cause of action, the
4
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Ld. Counsel fdhthe respondents does^not^object tojhfe prayer in case such 

directions are issued to considerthaTepresehtations in accordance with law.
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5.

Accordingly, without entering into the merits of the matter and, with the 

consent of the parties, we direct the respondent No, 4, who is the Sr. Divisional 

Personnel Officer, Eastern Railway, Sealdah to examine the contents of

6.

representations dated 20.12.2017, 2.8.2018 and 17.9.2018 respectively

(Annexure A-4 to the O.A. colly.), if received at his end, within a period of 12 

weeks from the date of receipt of a copy of this order. The respondent authority
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should decide in accordance with law and convey his decision in the form of a 

reasoned and speaking order to the applicants forthwith./

With these directions, the O.A. is disposed of. No costs.7.

' V (Bidisha B^nerjee) 

Judicial Member
(Dr. Nandita Chatterjee) 
Administrative Member
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